(Amount in Rs.)

Annexure ~ 4
Name of the corporate debtor: Tushar Realhome LLP
Date of commencement of CIRP 27/62/2023

List of creditors as on: 27/04/2023
List of Unsecured Financial Creditors (other than Financial Creditors belonging to any Class of Creditors)
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i U,.?E_S Prasad 03.04.2023 169882741 70000004 Loan dues 0 0 137% 0 0 ol 988274 To provide proof for remaining amount, Please see footnotes
Mittal to the Annexure
y T2 ] g 1171 o Boe e o]
5 Harsh : 04.042023 4800000 3000000} Loan dues 0 0 0.59% 0 0 0 gmceoooLu o provide proof for remaining amount. Please see footnotes
Enterprises to the Annexure
3 Jai Janardan Y04 042023 1480168 835000} Loan dues 0 0 0.16% 0 0 0 645168 To provide proof for remaining amount, Please see footnotes
Sharma to the Annexure
4 Rachana 04.04 2023 328000 205000 Loan dues 0 0 0.04% 0 0 0 123000 To provide proof for remaining amount. Please see footnotes
Sharma to the Annexure
5 Brji E.orm: 09.0423] 1478784 200000l Loan dues 0 0 014% 0 0 0 178784 To provide proof for remaining amount, Please see footnotes
Sanghi, to the Annexure
6 Rakesh Kumar 1004230 19191721 7900000]Loan dues 0 4 1 55% 0 0 ol 11201721 To provide proof for remaining amount. Please see footnotes
Yadav to the Annexure
7 5:8 Kumar & 10-04-23 780808 183000} Loan dues 0 0 0.07% 0 o 0 397808 To provide proof for remaining amount. Please see footnotes
Sons (HUF) to the Annexure
g Guruprasad and 1004231 1227337 6000001 Loan dues 0 0 0.12% 0 0 0 627337 To provide proof for remaining amount, Please see footnotes
company to the Annexure
of S2nehi 11-0423] 1756177 0} oan dues} 0 of 0o0% 0 0 ol 1756177}To be cofimed from backs of CD
Consultancy
10|Magan Lal Yogi]  11-04-23] 8092658] 4000000} Loan dues 0 ol o078% 0 0 ol  apozzs] o po e eCEiorIenlalng amatng Plense see fooinctos
to the Annexure
vt ria Gupte 12-0423] 1708822 1227664{Loan dues 0 ol 024% 0 0 ol 4a11ss]To provide proaf for remaining mount. Pléase sce Jontnptes
to the Annexure
2 i To provi i aining ¢ ; [
12 _GE,_ al Gupta 04231 30412271 1200000]0an dues 0 0 0.23% 0 o ol 1sa1227]™® provide proof for remaining amount. Please see foothotes
HUF to the Annexure
13 w__BE% Kumar 12-04-23 778523 601555 Loan dues 0 0 0.12% 0 0 0 176968 To provide proof for remaining amount. Please sce footnotes
Gupta to the Annexure
ialDarshana Devi | 12:0423]  s46823]  392855|Loan dues 0 of  oo0s% 0 0 o 15356e| T provids proof for remaining amount. Please see footnotcs
to the Annexure
15} Tarun Gupta 12-04-23] 2589780]  2001088Loan dues 0 of  039% 0 0 ol segspo] o provids pronf for remaining ameust. Flease ses footnotes
to the Annexure
16 Munish Mishra 0423l 6197096 3000000{Loan dues 0 0 0.59% 0 0 o 319709 To provide proof for remaining amount. Please see footnotes
HUF — to the Annexure

-




To provide proof for remaining amount. Please see footnotes

17)Ekta Gupta 13-04-23) 1922475 1485472} Loan dues Q0 0 0.29% 0 0 0 437003
to the Annexure
180Ram Pal Gupta | 13-04-23) 18580680  1431488|L.0an dues 0 of o028% ¢ 0 of azssgp]ioproYide proot for remaining amount. Please see footriotes
to the Annexure
19 >mw=.$.m_ 1304230 4681784 14328750 Loan dues 0 0 0.67% 0 0 ol 1248900] 1O PrOV ide proof for remaining amount. Please see footnotes
Associates jto the Annexure
TOTAL 794485254 39395997 0 0 0 7.72% 0 0 0 Loomwu,mm_
Note:

1. All claims have been provisionally admitted on the basis of submitted proof by claimants and verified on the basis of Group summary and individual ledger account as on
01.03.2023 drawn from tally software of the Corporate Debtor provided and confirmed by the promoter .However Balance Sheets of the CD are not available after the period
31.03.2019. The claims shall be further veriied after availability of all records. The claim amount may undergo further changes during the process of availability of further records /
finalisation of balance Sheets of the Corporate Debtor for the previous years, The CoC may undergo change subject to the verification and collation of claims which is continuing.

2. Status of column with respect to “amount of claim under verification” may change after further records books of corporate debtor are made available /receipt of required proofs
from claimant/ other sources; as soon as may be practicable and when IRP / RP comes across additional information warranting such revision. The CoC may undergo change subject to
the verification and collation of claims which is continuing.

3. As per Regulation 14 of IBBI (CIRP) Regulations, 20016, where the amount claimed by a ereditor is not precise due to any contingency or other reason, the interim resolution
professional or the resolution professional, as the case may be, shall make the best estimate of the amount of the elaim based on the information available with him. The interim
resolution professional or the resolution professional, as the case may be, shall revise the amounts of claims admitted, including the estimates of claims made under sub regulation (1), as
soon as may be practicable, when he comes across additional information warranting such revision.

4. The claims admitted are subject to further revision/substantiation/modification on the basis of any additional information / evidence / clarification which may be received
subsequently and which warrant such revision/substantiation/modification,

5. Information / evidence / clarification may also be pending from Creditor/Management/Employees for the claims under further verification.

Babu Lal Gurjar
Interim Resolution Professional ;:ﬁ
Tushar Realhome LLP _.m@:?? ;
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